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ROC VS. M/S COMAC INDUSTRIAL RFSOURCES 

8.12.06 

-sent: CP for ROC.  

Accused are absent 

Process Server SI Subroto Mukhariee who had 

served process U.'s82 83 Cr.P.C.  Against accused Rajoncier 

Kumar Aggarwal is present. His statement is recorded as CVV 

have perused his statement as well as reports on the 

process U/s 82•83 Cr.P.0  given by him. 	am satisfied Mai 

accused Rajender Kumar Aggarwal is not traceable and no 

property capable of bing attachec :n l is nerve could be locLitc: 

In view of this, he is declared P 0. 

Notice be issued to process server with tospeci to other 

accused persons directing them to appear in person ior recording 

of their statements for 12.7 07 
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(SANJ Y BANSAL) 

ACMM-02/NORTH/DELHI 
24.4.09 
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• 	
ROC Vs. M/s. Comae Industrial Resources Ltd. 

24.4.2009 

Present: CP for ROC. 	 a"Agenq 

Accused No.3 is PO. 

Other accused are absent since long. 

File taken up today on mentioning of Ld. CP that matter is 

fixed for 27.4.2009, however, the process server SI Subhas Banik has 

appeared today. Ld. CP submits that his statement will be recorded 

today itself as he has come from Kolkata. Request is allowed. 

Statement of SI Subhas Banik recorded regarding process 

u/s. 82 Cr.PC against accused no.4 Arun Kumar Binani. 

SI Subhas Banik also placed on record report regarding 

process u/s. 83 Cr.PC against the same accused. The said process 

server has not come. However, nothing was attached. Therefore, no 

need to call the process server concerned. Process u/s. 82 Cr.PC has 

been validly executed. Accused Arun Kumar Binani has not appeared 

today. He is declared PO. 

Process u/s. 82 Cr.PC against accused no.2 has not been 

issued. Same be issued for 9.12.2009. Date of 27.4.2009 is cancelled. 
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2-4y/o_9 ,  

(Sanjay Banal) 

ACMM-02/North/Delhi 

24.4.09 

• 
ROC V Comac Industrial Resources Ltd. 

24.4.09 

CI 2 SI Subhas Banik, now posted at North Port Police Station, 

Port Division, Calcutta. 

On S. A. 

On 29.11.05, I was posted as SI in Jora Bagan 

Police Station and was entrusted with the process U/s 82 Cr.PC with 

respect to accused Arun Kumar Binani R/o 285C, Ravindra Sarani, 

Calcutta-6. I visited the stated address and searched for the accused 

but he could not be located. I pasted a copy of process of proclamation on 

the notice board of the police station and a copy thereof at the 

conspicuous place near the stated address of the accused and also 

published the process by beat of drums. I have given my report on the 

processes U/s 82 Cr.PC. The same is Ex. CW2/B and bears my 

signature at point A. I have also brought a copy of a report of SI Subroto 

Pal of Jon Bagan PS vide GD entry No. 1047, dated 12.3.06 regarding 

execution of process u/s 83 Cr.PC. The same is Ex CW 2/C. 



ROC VS COMAC INDU [HAL RESOURCE S 

CW1. 	CblIcimont 	SUC inspectori 1spec. 	Slufboto Miinr it oo 	P S 

Cal*Ettaa 

ON SA 

On 4.4_2006, I was entrusted with service of process Ells 82 

Cr.PC with respect to accused Rajednder Kumar Aggarwai. I went ap 

the address of accused i.e. 16, Nalini Seth Road Calcutta, West 

Bengal and searched for the accused but he could not be located. E 

pasted a copy of process on the notice board of the court and a copy 

thereof at the conspicuous place near the stated address of the 

accused. I have given my report on the process of accused LIES 82  

Cr.PC. The same is Ex.CVV.1/A.  

On 4.6.2006, I was entrusted with processes Uls 83 Or PC 

with respect to abovesalo accused 	wont to the stated address but 

could not locate any movable or immovable property capable of being 

attached in his name. 	My report on [He process ;ins 83. CEE.PC ls 

Ex.CW.1/B. 

RO & AC 
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